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I. THE SUGAR CESS BILL, 1982

U.THE SUGAR DEVELOPMENT
FUND BILL, 1982

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI R. V.
SWAMI-NATHAN): Sir, I beg to move:

"That the Bill to provide for the
imposition of a cess on sugar for the
development of sugar industry and for
matters connected therewith, as passed by
the Lok Sabha, be taken into
consideration."

Sir, I also beg to move:

"That- the Bill to provide for the
financing of activities for development of
sugar industry a*id for matters connected
therewith or incidental thereto, as passed
by the Lok Sabha, be taken into consi-
deration."

Sir, both these Bills are interconnected.
The necessity for these Bills has arisen now
because the sugar factories in Bidia have out-
lived, particularly those in Bihar and UP, and
they require modernisation. But these
factories lack the
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necessary finance and they have no funds of
their own and they want funds. They look to
the Central Government for this purpose.
And, Sir, the Government has now come
forward to create a fund which would help the
industry in its task of development and
modernisation. This fund will not only help
the industry, but will also help the sugarcane
growers and will also help the research
activities. Besides this, if these mills are
modernised, sugar growers will be benefited
because this will create more work and also
they can crush more sugar and they will give
more price also to the sugarcane growers. So,
in the interests of sugar growers also this Bill
has become necessary. So I move that these
two Bills may be passed as they have been
passed by the Lok Sabha.

The questions were proposed.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): There  is one
amendment by Shri Shiva Chandra Jha to the
Sugar Development Fund Bill, 1982.

SHRI SHIVA CHANDRA JHA (Bihar): I
am moving it. [ beg to move:

"That the Bill to provide for the
financing of activities for development of
sugar industry and for matters connected
therewith or incidental thereto, be referred
to a Select Committee of the Rajya Sabha
consisting of the following members,
namely: —

1. Shri R. R. Morarka

2. Shri Shridhar
Dhabe

. Shri Harekrushna Mallick
. Shri Biswa Goswami

Wasudeo

. Shri Rameshwar Singh

. Shri Hari Shankar Bhabhra
. Shri G. C. Bhattacharya

. Prof. Sourendra Bhattachar-jee
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9. Shri V. Gopalsamy
10. Shri Pattiam Rajan
11. Shri Shiva Chandra Jha

with instructions to report by the first
week of next session."

The question was proposed.

SHRI R. V. SWAMINATHAN: I oppose
this motion because these Bills are very
simple in nature.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Yes, Mr. Kul-karni.

SHRI ARVIND GANESH KUL-KARNI
(Maharashtra): Sir, the Government has come
at a proper time with these Bills. The
intentions as explained in the Bills as well as
by the Minister are laudable, and I support the
Bills. The Bill should be supported because it
is in the larger interests not only of the
sugarcane mills or processing factories but in
the interests of the sugarcane growers and the
larger interests of the country which is poised
for a break-through in sugar production and
earning foreign exchange.

Sir, my association with the sugar industry
through cooperatives has been for the last 25
years, and I came out to support this Bill
because it was a dire necessity. Very recently
it has been found in our cooperative federa-
tion where we have got membership all over
the country that the sugarcane processing
industries at some places are becoming sick.
As the Minister has rightly pointed out, it Is
not the processing part only but the growth of
the sugarcane industry is also a very
important part. If you want to have maximum
production of sugar, the recovery periods and
terrains required for the growing of sugarcane
which are suitable for longer duration where
recovery will be maximum available have
also to be discovered and research has to bee
made on that and for that purpose we have got
various institutions already in this country like
Coimba-
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tore and various other places. But, , Sir, at the
outset, on sugarcane development, may I draw
the attention of the Minister of Agriculture, who
is himself an agriculturist, to the fact that it wil
be better now as a long-term strategy for thig
country if we take into consideration thg
geographical conditions in this country as well ag
the better land use for various crops in thig
country. We find, Sir, this country just like g
Continent. If you go from Haryana to Coimbatorg
you will find that sugarcane has got varioug
recoveries—on this side as low as 7 per cent or §
per cent. Eastern U.P., I think, has got very low
recovery, Bihar low recovery, but as we go to thg
western side the recoveries improve, right from
Gujarat and Madhya Pradesh also. There i
Madhya Pradesh. Then there is Gujarat. Then
there is Western Maharashtra and we havg
Karnataka. Maharashtra is the base. In Rajasq
than, there is not much. For this purpose, thg
Government will be well-advised to take intd
account the better land-use and the geographica
conditions. Supposing we are growing the bes
type of wheat and some other crop or rice of thg
new hybrid variety, then that should be tried in
Punjab and Haryana. The same thing should bg
done in other places like Maharashtra where thg
land under irrigation is very small and it does no
give much yield. This aspect should be taken intd
consideration while planning the long-tern
strategy for sugarcane development.

About modernisation, the Government has
stated that a cess up to a maximum of Rs. 12
per quintal will be collected. I do not think
there will be any difficulty in collecting the
cess. In this connection, the minimum size of
the sugarcane factory has been mentioned in
the Bill as 1250 tonnes.
I think it has also become a little irrelevant

(proposition now-a-days. Now-a-days, unless a
factory has a capacity of 2000 ' tonnes, it is
not economical. The investment on a factory
of 1250 tonnes is about 8 to

10 crores. There is also squeeze on credit and
also there is high rate of interest. When we
started the factory in Sangli, in my own home
District, we invested one crore of rupees at
that time and the money v/as made available
by the Industrial Finance Corporation roughly
at 9 to 10 per cent. Now, if you want to run a
factory of 1250 tonnes, nothing less than 7
crores and most probably 8 to 10 crores will be
needed. The rate of interest is nothing below
14 per cent. Thereby, it becomes very
uneconomical. Because of the Sampat Com-
mittee report and a further extension of that
report, the proportion between levy sugar and
free sale sugar is so adjusted that the new
sugar factories should not be economically
non-viable. What T am suggesting is that the
target should be 2000 tonnes. Perhaps for
another 10 to 25 years, that will be the
minimum crushing capacity required for a
viable . sugar factory.

When you are collecting these funds, you
have not indicated how those funds will be
collected and what is the agency that you are
going to utilise. If the Government is prepared
to accept my advice, I would say this. We
have worked in the cooperative spinning mill
field. We have got about 110 spinning mills
registered. Out of them, 70 are working. But
the Government, i.e. the State Government
and the Central Government—Mr. Rao
Birendra Singh is himself the boss of the
whole cooperative organisations—have not
done anything. We have collected funds
through the sympathies of Rao Birendra Singh
from the N.C.D.C. and we have built up this
Federation. We have taken the entire
responsibility for project planning. The
Government has allowed us this facility,
thereby establishing cooperation with the non-
officials, officials, project planning, funding,
etc. This is done through these cooperative
federation of spinning mills. I am requesting
the hon. Minister—if this fund has to be
spent—to find out whether it will
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be proper not to entrust it to the bureaucracy. It
should be the local leadership which should be
involved along with the experts. There is a .
National Federation of Cooperative Sugar
Mills. That should be entrusted, as in the case
of spinning mills, and as in the case of private
sugar mills, with this task.

I am nobody to suggest to them. But the
indication should be given by the Minister how
and which is the agency that is going to
implement the modernisation programme
because what I am finding is that at present
preparing proper projects, procuring machinery,
balancing the equipment required for
modernisation and all these require expertise,
and the ex'per- * tise has to be built up, and it
has to be nursed. Only appointing some experts
here and* there does not solve the problem. It
has to be nursed. It is a process which takes five
or ten years. It took us 15 years in the Spinning
Mills Federation to build up the necessary cadre
of experts who are helping to organise spinning
mills. And, I think, the hon. Minister will take
note of my suggestion about the involvement of
non-officials in this modernisation programme
or whatever wing that is going to be formed in
his Ministry. And in that, the assistance of the
non-officials should also be taken. I think, the
hon. Minister is already aware that the All Co-
operative Spinning Mills Federation has started
a sugar machinery manufacturing plant in Pune
and, perhaps, that will be a nucleus whereby
you can start all these projects.

Then, Sir, while I am discussing these cess
and fund Bills, at the outset I said that this
scheme is of utmost importance to me as a co-
operator and one who is concerned with sugar
factories. But at the same time, henceforth,
more thought should be given—they are
already giving more thought, no doubt—
through the Planning Commission, through
the Sygar Development Council i, whatever it
is about the projects to be cleared
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and how they should be cleared. 1 am
particularly referring to the difficulties created
in certain States due to wrong zoning systems
adopted in the past. I am aware and the hon.
Minister for Agriculture and Co-operation also
mentioned t0 me  many times, about the
zoning  problems and unless they are
cleared at the State level, they will create
more problems. And many sugar factories
have become sick because many sugar fac-
tories which have got a larger capacity attract
sugarcane from a weaker sugar factory by
paying more money, and thereby the balance is
disturbed. And because of this, I am aware that
the Central Government is insisting upch the
States to demarcate  zones clearly. And I do
not want to criticise my State Government,
but the political interference by people like me
is the bane in this connection because
everybody wants a sugar factory in his own
district and he does not bother that already
there is another sugar factory in the nearby
district. And if we pull together and if it is
going to be a co-operative sugar factory, it is
not that 'X' should be the Chairman or 'Y'
should be the Chairman, but to  have the
sugarcane growers crush their sugarcane.
I think, the zoning and the over-lapping of
zones is creating more problems throwing
more sugar  factories into the sick list.
Nowadays, it is very much evident,
particularly in Maharashtra. I have got no
experience of other States like U.P. and Bihar.
In U.P. and Bihar, the experience is perhaps
different.  But, Sir, when I am speaking on
this  overlapping of zones, whatever
information I have got is— and I hope Mr.
Pandey will correct me if T am wrong because
he has seen our co-operative sugar factory
and he knows *how we have managed it— that
in Uttar Pradesh, the co-operative sugar
factories are nowadays established and there
they have got what you call the sugarcane
growers' unions. And they  supply sugarcane.
But if you involve the sugarcane grower
directly with the sugar processing and if they
both are linked, then the sugarcane process
and the sugarcane
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benefit more, their mutual interests will be
served by the co-operative sugar factory. In
this connection, Sir,. I want to refer you to the
position obtaining in the case of overlapping
of zones. As already mentioned, I am aware,
Sir, that in Maharashtra, and I have seen it for
myself, three or four co-operative sugclr
factories have become sick because proper
projects were not drawn. The political
interference was so much that to satisfy one
Minister or the other, or the Chief Minister or
somebody else the factories were given the
licence, anybody, 'X', 'V or 'Z'. I do not want
to name them and the factories ultimately
became sick because of the rivalry between
the political groups or the lack of adequate
sugarcane for the factories.

Sir, the establishment of sugarcane factories
should also be on a continuing basis. I am told
that the new licensing has been stopped
because this Government is thinking how
much more sugar should be produced in the
Sixth Plan and how many' more factories
should be allowed in the Sixth Plan or the
Seventh Plan. I have all along been trying to
impress on the Minister, many times privately,
that this is a continuous process and it takes a
long gestation period because the sugarcane
growers nowadays find it very difficult to
raise the share capital. Since the capital
investment has gone up between Rs. 7 to Rs.
10 crores, so much capital cannot be arranged
very easily and that is why if the licensing
goes' on, in a scheduled form, then even over a
period one can plan how many sugar factories
each State wants to establish, how much
money they can contribute and how much
machinery is available. (Time bell rings). Sir, I
will take only two or three minutes more. It is
no use making the machinery cost escalate
because there will be otherwise a scramble for
the purchase of machinery.

Then, the last point which I want to make,
with which the Minister may agree or
maybe reluctant to
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agree, is that the management inputs are
lacking too much in the sugar factories. I can
say that for the cooperative sugar factories. T
do not speak for the private sector sugar
factories because I am not aware of their
position. In the private sector sugar factories
there is another malaise. In the case of co-
operative sugar factories, Mr. Minister I want
fo bring to your notice, each State has formed,
what you call a ministerial committee, the
managing directors pool. The tendency of we
people, I blame myself, I am not blaming the
Government, is that we want the weakest
managing director to be appointed, a retired
collector, a retired deputy collector, a retired
joint registrar, so that, in a way, he should be
under the thumb of the political bosses, who
control that sugar factory and ultimately the
sufferer is the cane-grower and the sugar
factory itself. For this purpose the
Mabharashtra Government has prepared, what
you call, a managing directors pool or
something like that. They interview the
people, I know because I was a member of
that committee. The Cooperation Ministry at
the Centre has really appointed a committee
whereby the managerial level recruitment is
made at the Central level for national level
organisation. There should be some such
requirement whereby the Central Government
can put a hand in the selection of managing
directors along with the financing institutions
like the IFC, IDBI ana the State Government
and non-officials concerned with the sugar
factory. ' Unless that type of expertise is
provided for managing the sugar factories, this
type of sickness will grow.

The last point that T am suggesting for the
consideration of the hon. Minister is that there
is another avenue open for the Government to
tap the funds from those sugar factories which
have been licensed to manufacture alcohol.
There is, now, Sir, rampant corruption in the
alcohol trade and many States are not accept-
ing the guidelines issued by the
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Central Government. I make myself bold to
say that particularly Maharashtra is notorious
in the last 2 years in not accepting any
guidelines whatsoever from your Ministry as
well as the Ministry of Petroleum and they are
distributing alcohol quotas to the liquor
manufacturers. Mr. Minister, for your
information, one lakh litre of alcohol means
Rs. 50 lakh are collected from the sugar
factory. And in Maharashtra, factories get
quotas of 5 lakh to 20 lakh litres per year. So,
you can imagine. A co-operative sugar factory
having a jiuota of 20 lakh litres—a biggest co-
operative sugar factory in Maharashtra—can
collect Rs. 2 to 3 crores in black money.
Please bring it to the notice of your colleague
in the Finance Ministry. This is what is
happening. I brought this to your notice last
time; again I am bringing it to your notice
now.

I am very sorry to say, perhaps my
friends will misunderstand me if I
again mention it, that 3-4 days back
in  Maharashtra  papers, the news
appeared that one Mr. Mallaiah of
United  Breweries, which  produces
McDowell whisky, got 20 lakh or 40

lakh litres of alcohol from Maha
rashtra ~ Government, thereby  flouting
all the guidelines. And it was

rumoured that Mr. Antulay who bene
fited straightaway collected Rs. 1.5
crores. (Time bell rings). Your bell
has just now  struck Antulay.
AFF?) &FFI $ if 1 50, ! W ™M tioning, Mr.
Antulay was given 4 days back Rs 1.5 crores
as per rumours by Mr Mallaiah and the Chief
Minister acquiesced in and allowed the quota
to be released. You check it up and if I am
wrong in interpreting the press news of quota
release, I shall apologise to the House. The
money part is rumour. Twenty lakh litres of
alcohol were given to Mr. Mallaiah of United
Breweries which produces McDowell and as
per rumour Mr. Antulay got Rs. 1.5 crores
and then how will Mr. Antulay behave with
so much money power? What
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is the future of your party when so much
money is given into the hands of the people
who are not concerned. This is just for your
information to take action... (Interruptions). I
do not want your opinion; but the Finance
Minister has to be alerted that this is
happening. Instead of having a cess, if you
want to tax and collect money for
modernisation, tax the distilleries who get
quotas for lakhs of litres of alcohol and get
Rs. 7.5 lakhs because that is their unearned
income.

Anyway, 1 support the Bill. Whatever
suggestions Mr. Minister, [ have made
particularly, they have come out of my
experience and [ wish that this industry should
grow and if there is better land use for better
yield, we will produce the best of sugarcane
and the tropical areas will be another Cuba
and another Jamaica, whereby we will be the
biggest exporter in the world. I had mentioned
all these points in the Janata regime also; I do
not criticise; they are my colleagues also. But
anyway [ desire that we should produce more
sugar, give more incentives and do it now
scientifically and all these emotions should
not come in. And also please see that we
politicians are controlled.

SHRI R. V. SWAMINATHAN: How does
Mr. Antulay come in? He is not in power.

SHRI ARVIND GANESH KUL-KARNI:
After Mr. Antulay, Mr. Bhonsale has come.

SHRI R. V. SWAMTNATHAN: "But Mr.
Antulay is not in the picture now.

SHRI ARVIND GANESH KUL-KARNI:
Don't provoke me; I will explode another
myth: Mr. Antulay is Mr. Bhonsale's king-
maker.

=, A9 Aremm qvE
wZ9) @ F9 W s4| ST,  HTAAY
FATOT ST A TAAT BT 7 qwy faar

Mizad assfastr M aw. .

(97
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T g B, (4773 F7aT ATZT E | Iga
we@l @A g | gas (@ w1
FaEr 5 fgu | saa fax geofar
frad g1 wifgw | o agd & fF gw
FYFH S T 10 7F Ta TG F9a7
aifgu faw fa gn fagta 578 waier
% 9ATA 1A OFAT 9 ®A I A% | Al
T35 a7 arew) =5 gaET Sifeg
AR TIF ATH-F HHA, A9ED T
aiwe 7ard {5 fgegeata § age i1 57
fRadT @y 91 w17 ura 72 faadr &
7€ | AT 50 A 55 FIW TA A4 FI
99 1€ | AT F ATEAT AIAT @AY
F1gaT &, ¥1E 1€ ag, @@ FFaT € |
ART 1935 A ATFT 4 A&, 5 74
ZA FIAT AT 10 S1&@ AT H & S
ATAT M ATR HUET IaF {ATFT 55
T T4 AT T AFILEAT & AT
IA% 13 FEIL XA H 1 A 98 {7
AT 4T TAT | TAT 73 6T T A8
RN A I A A vy € Tafen
& 570 g AmwA, fF an agfega qifa
FaTg ¢ ¥h awfya @ifa 5 faa
Arw| o@ faa Frat adw, uF  faeme
AT 4FAT U1 TATT FALE ATTHE
T AATGETT | HIC 7T 57 AT9ET
Afgues, T frad o7 araT afasa
g F 7@ Are Trew fan 325 &, A
feedragma fosa 7@ &, 9 #7 AR
wraiea fegaaed g, ardr s an
fowa weq 8 farg 3 2Tgemwz
H wrwd H o omm ¥g S &) #4F
A G W R | E Y

&Fq gAead= F ufen &1 <0 wEETr .

& To% I o wow oF wafaEd
Afs gamwT, uwn faggs @5 Tw
qifeari= § g% o ¥ fasresaor
@ifge fawd fr = 3% & A
TEN TAAWME T ®T 9%
FT UF WIT WG THST AT
FT oy adl @ oAe A &

[ 9 MAR. 1982 ]

Fund Bill, 1982 254

WEA R, TT F WWA § A gEIT
dagr & mix & zat aF Faa &
g gy w7 e waa
9 qFAT , SH FAF LA, Al
waw Wiggfan w5 2, W WE
wElo ¥ o 3 A7 F oA 7
WAT g4 go ¥ | A, A wTH
fraza wear gar § 5 gwx aw
& opr W, gOy feara @ W@
T OF OUYS WM Wi\ FT 947 2
W7 WIFIT FT WA mwES
oA w0 AFF oA A AA F
e # WA AT wFd F 1 B9
Al wENET 2o F OHEA FAET
Q% faw ¥ weaT w0 W 2 az Sl

F1 WeB W 9T AT GFA § AW
fraat #1 I9% WA T TH WD
feer wsx &  @Whew wE@E, 9
aF w7 oF i aif w@l qann
a7 ax A fadl F adF ¥ 9 7z
giffs S« g@r g, I9E W9
OF AFT qra, SE 9T W EdT
agi Tardn 4 AT, 7 WS fAEE
FE wigal § fr wEE gETE
faar qpre & ST 7 Wi TeAnT
& W7 THAGA 9T G WL OF
Fael ¥1 fAoor g, @aT w1 A1,
A & mgag FH & @ FaF
&Y 2hew wftow g feg sz Iaw AT
A 0 AT g T §) 7 IAFI S 15
o1% A % fad famr o & 97, fagas
A 7w, afer gar fEoel w0
Eagigrmag ? oF A 77 TR A
T WIH] FATE, TAFT K A=F99 2
gast frevi sw sww AW H WA
A WA, A |E, T, FiT =4
AT & IART AT oA FUIA
qedt &, 9% wWrg Wy @A f ’

&7 foedt W wgar dgg £ oar

g Wy A 7 owae A IEA
at ag Aden o frosd wEr



255 Sugar Development [ RAJYA SABHA ]

[ a=fag sreraw qedz]

AT 97 O sic TE TEr S
2 ag goaT FW g wFm 5 sy
WEE QO AG F1 A | §E 3aE
w17 2 fAey, 9 gewy wol I
@ Tm agl faerd Siw oo B oard
IR T TN FTA A § WL ZAD
Fregl # AavE WA wug £ |
DA A T FIA WA § AT T
T¢ oz w9 g £ @ gAQ wogal
T¢ X WA E 1 & TAR WITEY
Zmer o3 | wd ¥ T Wy E
TH SIS AT W AFET | A,
¥ wad wgmr g B owifax wiig
gAW §F feaE s oweEr &g
I wgt a7 9y faar fF o=
T femfasa s 9 fae
T T FAT TH AL UG IAFT A
WET F7T F | HAq, TEAUHE §
o sVt fawrn & foom mm &
TE 7 77§ o9 fawrw F 48
91 w2f 7w @ § w4 faql &
mafirm ¥ R
9=, A1 Har &7 7 | feg smde
Moo WETL F Fl gL HITA F
vrmE W wifedr. .. (ewa #)
W) Hwg, aF e faw
ETI

ITAATEAR (! HITo THFOA):
THER! RV QW TG FICHTEH
& F g wfiwT §

st Avfog areaw qoEn: F8
WMTET T O | § 9 fe R
"/ % A )

T IqEMEas (Ml WITo TRY™A )
wq 27 fee gie & &Aifad

=1 Aziog AT qrewy A,
# mud w7 oy oar feome “wEfe-

Fund Bill, 1.982 256

ferm g Fard | Iaffar g
mT T KRS § Hiwie § fan
9% B ¥ fam  awid A, s
A fr IFoNE O gl W
Sfea wme WSO Al ATl gl
0T UF X T FUT W AW U
 few ma M2 W oW @ £
3 T WE F Www v FogEEr
Ao ¥ § ? UF uF qr wAE
# FEr g@AE, Tre=re Ad
wmfgar #1 &7 wE w7 A
MA@ & | TR EA vamgEiEe’
F¢ fagr smar & fF fawsr =
g a1 & fo forar g 931 #@
g wo® mrar W aWd f) oaw o
o AT AT § W FAAAE HT
feet @ Foawfes @ow §aet &
Jar &7 2| AfSd o @@ 7w
TR W B A s o faw £
T FAT G WG & TR
Wl & mg AT STET AT AT ¥ ) Ay
Tafag Ftar & fr s wif “Tafafoas
qw' @ g § v are -
Fo Q" FE FATME | AT WITH

Ei i o SIS e

oSt of wemifer fwRdw g
MY @E T g, g WT T
ﬁ 3.

FRFT IAU A HS (AEA WIHR( T
21 uF | Arw gF) Oew g R oemy
Tav w3 ¥ sy fagre & fwaqr
Famsfes S & fow & =W &
UF U K A« a9 qE T4 TN
T3 WY T 69g Agl R OF w9
AT a9 SWE O] FEtar | B &1



257 Sugar Development \9 MAR. 1982 ] Fund Bill, 1982 258:

T OAIE § 9@ @i § w46 w9Er
T H WA AAl W AT w4
? WTATT F LAAWZ T AR
g, @i ®AEhis amar der E o
¥ 1980-85 # W gHaqw
W A 75 W 80 Wwm A aF
14l 921 FIA oAga 2 o wifaw
T HA TA FA | GE A A GaAT
g wafs os wwfeaa A ZiM
ArfE wmy 431 F AE (Al )
@ T E), B F S OZHT FyWEar
# FAsr A @EE w13 9T FiE0
o= 9%, WY AR UF TRT =F
AT FT AT FA A ZA 7 AT A
AFAIF EI Al BF S FT T
fefizanma %7 a8, ®Ra  weaaEw
i gH UA FT 85§ wic =W F W)
feriz 2 Az 0l 95 &) @F AW
gafn § @gar g 5 gmiy wada
Al A FTOTF ATE s4Iw ZAT
W it § 52 N FEA E
g9 A% W7 TT A% 7 wzuf &
WEiaw AEl FIa a4 aw w9 g
FeZ H BT WG T WA FE FT
53 £ | di9a, 52 W 2 -
aw graw T K g a7 ag 939
7l mw fadgas & | a3z AreAm
Adl S Fl #iE HIRT f AHgH
¥ af=gE 2 IEA AT TA A
tai7 fzar 6 fas dwzds =
wiETITy R Wm0, nE e 9%
AT MW, IR FOfAS wgr qE,
feradi @z a8 v wd Al #
NS FE F faa Fw oww §oue
UT Agd g oA qm f@er 7
TFE WM F O WY gers § A
TERIE Feqr WM FEAr fF OWAAD
7@\ qwd FAwG 1 foqE a7
wim A §.2fex § o fam awg
§ wff wear g frw g7 R W)
RT AGAAIET FT T F a1 A7-
2060 RS—4.

.

]

TAGAAT T qZIE TA K a1 e
¥ed Agl feq @1 w7 FfFA waz
9% 1f 7 afFemr g woE aa
gl A 3@l g 77 F fao faq =
T AW OH FW AT FE | FAIA
W fEmai w0 8w &, wf| garm FW
Foewd WA ® oW A, a1z ¥
RS W, ®ENT & WAa #, EW
se-fadqz 21 wx, gA w9 @@
4 PM. g ETarqs - 3fen 7af feafaax
a% sz vw gafgs ffa a0 5799
g7 Ayw war fEaa) w1 e I
Wz §ITAT G BT omw ¥ faA-
nifq® o1 Fas AT, ATATL
qag z% 2 fa @) & T smr
fraii §1 ) 77 TFar, nG7 2949
gz arfed w7 31§ @20 fear, a
OrTFI TA AF 1 eara  Far =rfgo
#ie q® amar @i fame @ &
qraa #d@ Sl ¥ a3 FEal o7
fasiz %, 9 4% Fu agna fa@

£ |

7]

SHRI R. R. MORARKA (Rajas-than): Mr.
Vice-Chairman, Sir, there are two Bills and 1
welcome both of them. There are two Bills
only for technical reasons, taut really the
object is one, namely, to collect a cess, credit
it to a fund and utilise the money" out of that
fund for two objectives:. (1) for modernising
and rehabilitating sick sugar mills; and (2) to
develop sugarcane. Sir, I think both these
objectives are very laudable and the Bills have
come not a day too soon;. My only objection
is that the amount which will come to this
fund would not be adequate for solving the
difficulties or achieving the two objectives.
Even supposing that the total production of
sugar in the country is 70 lakh tonnes, the
amount that the hon. Minister would collect by
way of cess would be Rs. 35 crores only-Now,
as my friend, Mr. Kulkarni has said—and Mr.
Pandey also supported it—the prices of capital
goods, of plant and machinery have gone, up
so mucb



259 Sugar Development

«[Shri R. P. Morarka]

that this amount of Rs. 35 crores mwould not
be adequate even to rehabilitate, say, on sugar
mills, leave alone the amount that is required
for the development of sugarcane. The Bill
says in clause 3:

"An amount equivalent to the proceeds
of the duty of excise levied and collected
under the Sugar Cess Act, 1982, reduced by
the cost of “collection as determined by the
Central Government, together with any
moneys received by the Central
Government for the purposes of this Act,
shall, after due appropriation made by
Parliament by Jaw, be credited to the
Fund."

230w, I would like to know from the lion.
Minister what the other sources 3re from
which he expects to get iunds. What are the
other avenues "irom which he thinks funds
would come to the Central Government? I
know he has taken power to levy a duty of up
to ten rupees. To that extent there is some
flexibility in collecting revenue. In the
beginning lie wants to start with five rupees. I
think the hon. Food and Agriculture Minister
must have before him a definite plan as to how
many sugar mills lie is going to rehabilitate
every year and for that purpose, how much
money would be required and how much
money he is going to collect in this fund. In
this connection my suggestion to the hon.
Minister is that instead of giving small
amounts to so many mills, he must select a
few mills, maybe in the co-operative sector,
maybe in the Government sector, maybe in the
joint, sector, maybe in the private sector,
wherever he likes, and rehabilitate them
completely, rather than spread the financial aid
too thinly over a number of factories.
Otherwise the sickness cannot be removed. I
will give you an eexample. In the case of
National Textile Corporation they took over
many aick mills and after taking over those
sick mills they tried to rehabilitate them. But
instead of taking mill by mill they spent little,
little, amounts in so many mills. The result
was that
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none of the units was cured of its sickness and
the interest liability mounted and the financial
sickness increased and the Corporation
became more and more a losing concern.
Therefore, I hope the Food Minister will take
this suggestion into consideration and try to
augment the fund in the first place to such an
extent that it would meet the requirements,
and secondly, whatever funds he wants to
disburse, he must disburse them in such a way
that the real sickness of the unit is removed.

As I said, this Ministry is unique in another
way, namely, that it is owned by private
sector, by joint sector, by cooperative sector
and by povernmerit. And you would find that
in all these sectors the industry suffers from
sickness. It is only, a question of degree and
the degree also varies not according to the
sector but according to the individual unit. I,
therefore, feel and suggest that instead of
saying that sugar mills or textile mills have
become sick only because of mismanagement,
they must go to the root cause, find out what
the causes of sickness are, and try to cure
them. This is a peculiar industry in the sense
that the industry faces a crisis when they
produce more. If they produce less, they
prosper. If they produce more, then they face
a crisis. This is a peculiar type of sugar
economy. I am sure the Food Minister is
aware of it and he will take steps to see that
this type of sickness does not eater when the
sugar industry produces more. This year the
production is expected to be about 70 lakh
tonnes which would be an all-time high, and
that is good. Then there is a carry-forward of
10 to 12 lakh tonnes from the last year which
would make the total about 80 to 82 lakh
tonnes. Our consumption is 55 lakh tonnes.
That would leave a surplus of 25 to 27 lakh
tonnes. Now, if this surplus is not taken care
of, then the industry is bound to face a crisis
in the next year and if the industry is in crisis,
again the sugarcane growers suffer more,
because the mills would not be able to buy
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sugarcane, would not be able to run the
factories, and the result would be /that the
agriculturists would again start diverting the
land to other crops. I think the time has come
when the honourable Minister should have a
long-term policy for the sugar industry at least
for five years during which period they must
say what price they would have for sugarcane,
"what price they would have for levy sugar,
what price they would have for free sugar, etc.
They must indicate these things so that
everybody can plan things.

Some time ago, as you know, the
Government had started a Civil Aviation
Development Fund, and the idea of the Fund
was to finance the losses incurred by the
airlines on those services which were
unremunerative. There also "the amount was
to be appropriated by Parliament to that Fund.
But what happened then? The amount was to
come out of excise duties paid by the airlines
to the Government. The excise duties were
paid but Parliament or Government did not
appropriate any amount for this Fund and the
Fund, therefore, became empty and the losses
incurred by those companies remained un-
subsidised. I hope the Food Minister would
take care to see that this Fund which he is just
now starting, does not meet the same fate.

Mr. Pandey has talked about credit squeeze. [
know the honourable Minister has taken a
sympathetic view and they have recommended
also that money should be made available to the
sugar- industry. But the surprising thing is that
the banks have no money and in spite of the
recom-imendation of the Government, in spite
of the recommendation of the Reserve Bank,
the banks are not in a position to disburse the
amount. So, the problem still continues. There
are very few banks like the State Bank of India
or one or two other banks who can give the
money. But other banks, the nationalised and
commercial banks, do not have money.
Therefore, the situation has arisen
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where the mills are not able to meet their
statutory liability about cane payment, etc.

Now, a word about buffer stock. I am told
that the Government have decided to build a
buffer stock of 10 lakh tonnes out of which
five lakhs more will be built now and another
five lakhs will be added to this later on. It is
very necessary to have a buffer stock both
from the point of view of the consumers as
well as from the point of view of the
producers because unless there is a buffer
stock, with a glut in the market, the market is
bound to go down and the industry will then
face a crisis. Whatever may be the decision of
the Government ab»ut the buffer stock, they
must announce it and give the details as to
how they are going to build the buffer stock,
where they are going to store it and how the
payment is going to be made.

In sugarcane we have first what is called the
statutory price fixed by the Central
Government. Then we have the advice price
which is generally fixed by the State
Governments. Then we have the actual price
which is the result of bargaining between the
cane suppliers and the mill owners. I think the
Minister will be doing a great service to the
sugar industry if he can find ways and means
of introducing some stability, some definite-
ness about the price policy and about the last
date of starting the sugar factory. Because of
this bargaining sometimes the starting of the
factory is delayed by months with the result
the cane crushing starts late and the peak
period of sugar recovery is lost and later on in
the months of May and June when the
recovery falls very much the crushing
contiay.es. This is a national loss. I am sure
the Minister can avert this by taking suitable
action in this connection.

s

I wanted to speak on one or two other
points. But since my time is up, I would like
to conclude by saying that so far as the cane
develop-
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progress has been almost nil right from the
beginning. The recovery percentage in
sugarcane in India has not improved at all. It
was high in Maharashtra and it continues to be
high in Maharashtra. In Karnataka and in
Tamil Nadu it used to' be lower than in
Maharashtra and it continues to be so. In U.P.
and Bihar it was very low and it continues to
be so there. You must devote special attention
and provide enough funds for improving
quality of cane so that the recovery may be
improved and if it is improved, then the sugar
economy will automatically improve. I hope
the Food Minister will give due credence to
these suggestions of mine.

Two amendments to this Development
Fund Bill are in my name. When we come to
clause by clause consideration of the Bill, I
will move them. At the moment I will only
say for the information of the hon. Minister
that my first amendment is a formal
amendment because, according to me, in
clause 4 they have only included
rehabilitation and modernisation. They have
not used the term /expansion. Since one of the
main objectives is to expand the capacity from
1000 tonnes to 1,250 tonnes it is imperative
that they must take power to give money for
the expansion of sugar factory.

Mr. Kulkarni said—and I agree with him—
that  now-a-days 1250  capacity is
uneconomical and the crushing capacity
should at least be 1,500, if not 2,000 tonnes.
The hon. Minister must take power to fix the
crushing capacity of those units where the
expansion is necessary upto 1500 tonnes.

My second amendment is to the clause
relating to the Committee which the hon.
Minister is going to form. In that Committee,
apart from Government officials, persons con-
nected with the sugar industry and research
and  technical institu-
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tions should also be included. And, Sir, their
interests also should be represented $6 that
they can give a better and more practical
advice to this committee.

I holpe, Sir, that the honourable Minister of
Agriculture will take into consideration the
suggestions for whatever they are worth. Sir,
he is saying "No". But I hope that better sense
will prevail on him and in calmer moments he
will agree with me. Thank you, Sir.

SHRI P. N. SUKUL (Uttar Pradesh) . Sir, I
riseto support the Sugar Cess Bill and the
Sugar Development Fund Bill.

Sir, at the very outset, [ wish to
congratulate our Government, especially our
Agriculture Minister for all the possible
efforts that our Government is making to step
up production of sugar through modernisation
of the industry and al?, by helping the farmers
and solving their problems.

Sir in 1977-78, 64 lakh tonnes of sugar was
produced in the country and it was supposed
to be a record production at that time, that is,
during the Janata period. But we find that in
1978-79, the production came down by 8 per
cent.

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH); It wag not because of the Janata
Government. It is because of the fact that we
got the cane planted.

SHRI P. N. SUKUL: Yes, you paved the
way and you were, in fact, responsible. When
th, Janata Party came to power, it was 64 lakh
tonnes. But, when the Janata Government was
there in power.for one year, the production
came "down by 8 per cent to 59 lakh tonnes
and when they were in power for one more
year in 1979-80. the production came down by
33 per cent and it was the policy of the Janata
Government which was rr.ainly responsible
for creating this crisis.
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However, when our Government *came to
power, as against the production of 38.5 lakh
tonnes in 1979-80, production rose to 51.4
lakh tonnes :in 1980-81. It means an increase
of 34 per cent and this year, Sir, the
production is supposed to touch the figure of
7(Tlakh tonnes which means that in one year
the production is going to rise by about 40 per
cent. And, Sir, it is no mean achievement of
this Government and for this achievement of
the Government, I wish to congratulate th,
Government once again.

Sir, sugar is almost an essential commodity
of daily human consumption. Even the
common man in our country uses sugar in tea,
in coffee, in Sharbat, in jellies and in jams and
without sugar, today, Sir, we cannot think of
either entertaining anybody or being
entertained by others. That is the importance
of sugar. And the importance of sugar for our
life makes it equally important for our
national economy. You see we had to import
sugar to create an additional buffer stock.
Almost since our independence, we have'been
exporting sugar. But a time came whe”
because of the wrong policies of the Janata
Government, we had to import sugar for the
first time. The sugar lobby is supposed to
have a very powerful influence on many of
ou, political parties and it was under the
pressure of this sugar lobby that during the
Janata and the Lok Dal regimes, in a short
span of sixteen months, from August 1978 to
December 1979, the price of sugar was
revised as many as five times. That shows
what was the influence of the sugar lobby on
the Lok Dal Government and the Janata
Government. However, it is regrettable that
despite this importance of sugar in ou, per-
sonal life, in our social life, in our economic
life and in our political life, due regard is not
being paid, I should say, to our cane growers.
They are still suffering and, as B said, they
are suffering because of the mismanagement
that is there. Now, of course, during our time
the management has improved and that is why
we know
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that even” during the festive season the price of
sugar has remained at Rs. 6/- per kg.
Otherwise had it been some other period, it
would have increased no doubt. And our
Government thinks, as per the Plan, of
increasing the production of sugar up to 77
lakh tonnes by 1984-85, out of which 10 lakh
tonnes of sugar is proposed to be exported as
well. That is why a cess of Rs. 5/- per quintal
is now proposed to be levied for raising funds
to the tune of Rs. 35 crores per year which is to
be spent on research and the development of
the industry through modernisation, for
sanctioning soft loans to our sick mills. The
number of sick mills is supposed to be 70~ out
of 325 in the country today. Out of these 70, it
is said that 35 cooperative millg in Maharashtra
and 30 mills in Uttar Pradesh are supposed to
be sick. Now if you really want to help thes,
mills, if you really want to modernise these
mills, you have to help the farmers in getting
remunerative price; of their crops, because
unless they get remunerative prices, our
production is not going to increase. Howsoever
modern our mills may be and our factories
may be, if the cane production is not to that
extent, we will not be in a position to meet this
demand. In this connection, I may remined you
of the Lok Dal Government time when cane
farmers in Uttar Pradesh and Bihar had to burn
their standing crops. They thought that by even
taking the cane to the mills they may not get
back what they had © spend on the cartage of
the sugarcane. So, Sir, our policy is no doubt
good. Our Minister has been consistent in tell-
ing the industrialists that we are not m going to
budge an inch from our stand. And I remember
our Agriculture Minister, Rao Birendra
Singhji. telling the industrialists even in Jan-
uary 1981 that 'the Government cannot hand
over the sugar economy to rich traders,
unscrupulous middlemen and the mills to
exploit th, situation.' That is a very healthy
stand and I really congratulate the Government
fo, having brought forward these two
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Bills. I think it was in the last week of
October last that our Union Cabinet and
the Economic Affairs Committee took the
decision of having this additional cess so
as to spend on the modernisation of the
industry. In that meeting it was decided
that the existing ratio between the levy
sugar and freesale sugar in all the facto-
ries would continue to bo 65:35, whereas
there was great pressure from the
industrialists for change. The second
important decision was that a buffer stock
of sugar would be created—I think, of 10
lakh tonnes; perhaps in some newspapers
it was 5 lakh tonnes, in some it was 10
lakh tonnes. The third decision was the
creation of a Development Fund for
assisting modernisation and... (Time bell
rings) Sir, how much time?

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Te, minutes. You
have consumed 9.

SHRI P. N. SUKUL; Once again, in
this connection I would request our
Government to ensure that remunerative
prices are given to the cane growers
because the cost of fertilizers, agricultural
inputs and agricultural implements is
rising, and unless our cane growers get a
remunerative price, perhaps they may not
be impelled to produce more, because we
know the jaggery manufacturers are
paying much more price to the cane
growers as comparect to mills. That is
why as much as 65 per cent of our entire
cane grown in the country is sent to the
jaggery manufacturers or their units and
only 35 per cent i’ used for s"gar. Sir,
personally I think that this amount which
you propose to arise through thi; meagre
cess is not going to help you in achieving
the much-needed modernisation. Even
the Bhargava Commission said that at
least a minimum of 187 crores of rupees
would be needed for modernising this
industry. You are going to raise only 35
crores. Even if you increase the cess to 10
per cent as
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provided for in the Bill you will be having
only 70 crores of rupees in a year. That -
Will also be insufficient. So, much more
has to b, done to improve the situation. A
Pande Ji said and others. also said, the an
ear payments due to the farmers have to
be made as early as possible. I remember
that on 1st June 1980, in. U.P. alone, a"s
.much as 3 crores of rupees were due as
arrears to be paid to the sugarcane
growers. It is , very bad situation. I know
that some payments must have been made.
But much remains to T5e done. So, the
arrears of the cane growers should be
cleared as early as possible. It should also
be ensured that the farmers when they
take their crop to. the factories do not
have to undergo any avoidable harassment
and that no injustice is done to them in
weigh-ment. Generally, the weighing ma-
chines ar, not of proper order. I remember
one incident in last November when our
State Minister in Uttar Pradesh visited a
few mills. He himself sat on that machine
to get himselJf weighed. Whereas his
normal weight was 80 kilos, that machine
showed his weight as 25 kilos. His weight
was. reduced from 80 kilos to 25 kilos.
This is how these farmers are being put to
loss which is totally unjust and avoidable.
These things should be attended to.. The
other needs of the farmers such as
hospitals and schools should also be taken
care of. What is most important is that the
price of sugar, should remain stable. All
possible efforts should be. made to keep it
stable so that crores and crores of our
people who, are living below the poverty
line and who need sugar as much as we
need, are not put to any inconvenience or
difficulty on that count.

While supporting these two Bills,. I
would request the Government to have a
comprehensive policy to coverall these
things and to ensure that whereas due
justice is meted out to the cane growers,
the consumers are also not made to pay
more for this much-needed essential
commodity. Thank you.
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DR. BHAI MAHAVIR (Madhya
Pradesh): Mr. Vice-Chairman, Sir, the
objectives of the. two Bills that have been
Brought  before  this  House  are
unexceptionable. The only thing one can
say is that such a step should \ have been
taken long ago to effectively provide the
wherewithal for proper rehabilitation and
modernisation of the sugar industry and for
development of sugarcane as well. The
shape of the sugar industry at present is not
healthy as has been pointed out by my
friend from that side as indicated by the fact
that about 200 crores of rupees of arrears
are to be paid to the cane growers and the
mill-owners are in no position to pay them.
Not only that. They are also not in a
position to get bank credit for this purpose.
Now, if this is the shape of the industry, it
has not developed overnight. Over the
years, the sugar industry has been in need
of help, in need of proper modernisation
and proper rehabilitation. And the
Government also had at. different times
been  thinking in  this  direction.
Unfortunately, earlier attempts have not
proved very successful and what we can
wish now is that this time we will have
better luck and the promises of the hon.
Minister and the objectives of these Bills
will be realised in practice.

Sir, I may recall that in 1976, the 1DBI
had initiated a soft loan scheme for the
purpose of rehabilitation and
modernisation of plants. It was said that
that had been done at the instance of the
then "President of India, Shri Fakhruddin
Ali Ahmad. But, Sir, the parametres they
had laid down' for extending the loan
which they wanted to give were so
unrealistic that out of T2S applicants,
only a dozen qualified for the assistance
to be given to them. There had been an
insistance on the promoters' contribution
which the promoters did not find it
possible to make because of the poor
level, the poor market price a I the shares
of sugar companies at that time.
Subsequently, the canl! development
activities which earlier tvere supposed to
be covered
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by that soft loan scheme were withdrawn
from that scheme probably under the
impression or on the plea that °&'"e
development was the subject concerning
agriculture and it should not be
covered by the aid which was meant for
industry, Sir, actually earlier in 1974 the
purchase--tax ~ on cane  had been
enhanced UP with th, stipulation that the
increased amount would be funded for
rehabilitation and  modernisation  of
sugar plants. It is a matter of history now
that the additional fund raised was not
utilised for the purpose for which it was

raised excepting some small assistance
that was given to some sugar plants
run by the State Government. That

again was a, promise which the
Government was unable to fulfil because
of the reasons which might be known to
the hon. Minister but which we can onh-try
to guess.

Now, Sir, w, have for the first time a
Central agency which is coming up for the
purpose of providing help to enable sugar
factories to modernise and rehabilitate
themselves as well as to provide assistance
for the development of cane. The question
here, Sir, iy whether we shall try to> learn
from the earlier experience in. respect of
what we intend to do. My friend, Mr.
Morarka, here was saying that if w,
calculate on the basis of what we ourselves
hope to get, an. amount of Rs. 35 crores
would be > available to us whereas the
amount needed would be much larger. The
Sugar Industry Enquiry Committee which
went into th, subject in 1974 had arrived at
the figure of Rs.' 76 crores as the amount
needed for the purpose of modernisation
and rehabilitation of sugar industry. They
had gone into it, plant by plant, look--ing
into the requirements or the condition of
each factory. If Rs, 76 crores were needed
at that time, now that the prices of plant,
and machinery and whatever is needed
have gone up because of the inflationary
pressures all through, the estimated
amount now required is Rs, 185 crores or
more. If Rs. 185 crores-
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are required, what are ~ we going to be
able to So with only "Rs. 35 crores is a
question which the Government "will be
expected to answer. My fear here, Sir, is
as my friend Mr. Morarka was saying,
we may try to do too many things at the
same time and fail in doing even a few
things sufficiently ewell. 'Or we may
subject ourselves to pressures because of
which we will be made to favour some
units as against certain others and the
criteria on the basis of which the selection
is made may not be as objective.  This,
Sir, is one thing which I would like the
hon. Minister to make sure that the
criteria laid down are such that he cannot
be charged  with having favoured any
particular plants as against more
deserving ones.  In this matter, Sir, the
second point which I ewish t° make is that
good intentions are not always enough.
As a matter of fact, the saying goes that
the way to hell is paved with good
intentions. "Here, if we do not want
our good intentions to pave the way for
our hell, w, have to make sure that the
good intentions are implemented
properly and honestly. How do we
intend to do that? The modus operandi
provided in the Bill is the setting up of a
committee of officials. Now, the officials
are accustomed to  doing things in a
particular way. I would wish that the
hon. Minister for once -sheds off his
fascination for bureaucrats and tries to
institute a committee which is really
effective, which is really" able to deliver
the goods and -which does things in an
expeditious manner. Unless these
things are done, things will not
improved. We have had so many
committees packed With red tape "from
end to end and eunable to yield anything
substantial. Uet this be not another
instance of th'e sameTtype.  Sir, I would
suggest that the committee should have
representatives of growers, representatives
of financial institutions and
representatives of the industry, of the three
or four types we have, namely, State
plants, private sector plants, t sector
plants and co-operative
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plants. If they are there and if we are able to
select men who really know their business
and do not try only to confer patronage or
political importance on some people, whom
they wish to favour, the committee should be
able to do a good job of the work assigned to
them. The third point which I would suggest
is that, as has already been pointed out, the
hon. Minister is the most competent person [
should say, the Government should make an
assessment of what the economically feasible
crushing size of a sugar plant today is. if it is
a fact that today it does not become" a
econofRTcally feasible plant, if its capacity
is less than 1500 tonnes, increasing the
plant's capacity up to 1500 tonnes should be
considered as an essential step in its move to-
wards modernisation and rehabilitation. If
'we give it help merely by way of cosmetic
touches and do not ; restore it to the required
health which is necessary to make it survive,
naturally our efforts may go in vain and in
the process we may have poured down tens
of crores of rupees down the drain for no
purpose. There, fore, Sir, this standard of
1500 tonnes, if I recall correctly was also
included in the IDBI scheme of soft loans
policy, should be given effect to. So, why
should it not be considered suitable for
"inclusion in this particular scheme as well?

Then, Sir, there are cane research
institutes. The research part of the
provision which we have made; I do not
know how that research part of the thing
is to be accomplished. We have a number
of cane research institutes at Kanpur,
Coimbatore and Lucknow, etc. and they
deserve being strengthened. For the
purpose of strengthening them, scientists
who really did creditable work need to be
given recognition. And any type of
suspected favouritism or undue import-
ance ty people who line up on the right
side of influential bosses, would not be
desirable. I hope particular care will be
taken that this does " happen.



273 Sugar Development

My friend from that side way saying that
people would be able to judge ¢ our policies
by the price at which they are able to get
sugar for their tea, for their family needs.
By merely saying that we have produced so
many lakhs of tonnes, 70 lakhs or 80 lakhs
" 65 lakhs, nothing helps if the people are
not able to get sugar at a cheaper rate than
at present happens *° prevail. This is the
touchstone. Our claiming that we have
produced so much wheat does not convince
anybody when people find that their bread
is becoming costlier. Our claiming that we
are producing so much sugar, our claiming
of having a record production, does not
satisfy or convince the peopie when they
find that their tea cup .is not properly
sweetened. Unless we are able to do this, to
make the product available to the common
consumer at a reasonable price, within hi
means, unless our policies are directed
towards this end, any amount of good
legislation will not serve the purpose.

With these words, I hope the hon.
Minister will take in proper light the few
suggestions that I have ventured to make
and will try—if necessary, by making
proper provision in the Bill that is
proposed also—so that the whole result
comes 1, the form in which we want.
After all, the taste of the pudding is in the
eating.

# Fo Ko o7 (w7 wAW)
AWy, W HA 07 Iyehe wE
faer ot gme gww wdi, o
uw feare @ , oG awt dw Fea
2 Wt ® zmar adfew ¥ w=on
FEE R o3y ogm & fAF WA
WERG BT g Tr F fv s
feardt &t qaid F fox, earemd
#t qwd ¥ fa s o Peat
wwis ¥ fax gm fawr ;';;'r 97T o
foar \ wemarerw wEmm,  d
AT gAML shaw & fargs o
TR T R oA W AW EET
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& a7 ¥ waw NEw ¥ WA A aE
ANT AT TEAWE FI@T E | ERfEA
B OWH AEETT A GEY ®
FrT ufr eim SwEr wE 3T a0
rg A TTEC B ORWTIT AT WAT
TEWA g, ¥ A=A &, 98 I
awg & mwa g wer fo feeE
A HIW GEW ENA FET | MW I
ar @1 |u ¢ f® EWEY v
1T BHTT 9 1 gH a1y i foee
ar a9t & famwedi & @ & 91w I
¥ wror oo g fF w19 5% 59
¥ Wi gy wg v 2 f¥ S w1
gfarqiT ghad 20 =R 2w owfaw
EAT | ¥H 20 WY ZF A0 H OER
faelr wzr sfwr w7 ofT) omA &
WA EHIL AERILHIE A0 FHR FiAl
IIE AT OREN | ONT OEWIVT O
favim & f& i Sy &R gEwid
Tl & F2 HH A6 FAO HOF TG
#f A%g TE AM WY Bw il
FT WAl THNE F§ F9F A ¥ frai
FUET AVA TH |

JraaeRd wEeg., dar B o
Arqd & fa fadl & seae Bwoaw
§ wrrare fearat & g g
gidr & wi gg wdr o o
afzn wim & IvesnAr & A W
TR AT @y S g, v FnT faEr,
%t gare faedi g gare fen, ar
FAE AN B AK § wF 150 e
ww famrar 6T € W oW AT
SR ATl WTET W WA Algh wAA
T dqrAl W g A IH O|vr ws
T q5q sqiEr (e smar 20w
s g o A0 A7 fRart & R0T
qrET BT & AN ad wT oA

I emiEr wre ower gg oA
¥ AA7 BH W IqR7 FrEw (FarT
Tt dar far @t g0 W A Gow

&)

|
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[t Fo Fo W)
fpars & w2 gwT f&di gwr
g Tawr are 200 & o220 fwen
@i feamwr saT g1 39 TH F IN
et faEl wiTEr T S

fearw azr  we-wEr g, fEaE

age 70w g faars saer g oA
Aty el & weav st zarw 45 &
T o3A gWMT AN T F TR
fad wiqar uF fafaaa g+ 47 zqm9a7
gt wifed 1 T fafsds @ ®
wemT W ufaF AT FEE
qIEEI OF s F @z w7 fEET
i #wifw 7 fw & wifesr & fey
qAT T WEAAT A XL HE | 4
BT dq1 F weat A7 ZRIG 9
THIHT §, AUH Z TATI W THA AT
s | forad e o & o 2T faane
& & wadt quwE w1 AT THE AT
@ ZFT g, WIAr AT F 38 F7
THE FTHE WA RO T T D AHT
THY AT B TE FHA |

ITYAATH REEE, AF fgem Ay
w4 qTE WAL & A1 AW TA & fE
#eg & ardy Wit sEamt A
o 34 ¥ 7 fAFE e WA F F
Ia% faF a41 75 & qIT T 1A 2
fo 7T a1 wa TEED G | AT
T2 AT [ AGAATH FI FT ATAT-
TSN T FAT FE0 97 Zr0 ATATHIT
% a7 afaar woAr w7 A G
FET A FAT FET TORIT OA e
@dr § I @t # ot g
ot fdi w1 w=nd & afy 3wy 7
few & 8@ & | & a1 TH | &0
graY g fr afz g9 wifswt &Y g
a fad § a1 oo T ¥ &
ar @y da1 i agl & age famr
s FfE wlEEE qaT S e, B
g e EEdEma &1 o §a wEa
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s g § oA wr wfawT § osawn
I HTE & Gfewm F 99 ¥ ZETAm
1 ¥ 7 A gwE g fv swaw
#r faw fasw ai gz 9% WA
fem givg; 9 faw «ff & @Y & 3w
# W fErr w7 sgAal ar
wid & AT =T wiwr ig £ f@
JTRIT TAXT W, T WO OI6-
A wirma, faw fe & g
o FAFEE T E1 ITT IAT RIGH
fawrie @zar wifzd fa og &= @A
Tifed ar @& | wHife g3 &2 o
fes o1 &= wfms § a7 ® & u4fz
HITT TT ERFT GC T (0 Fi0a7
7 arfw wmiosy faw fasr o o faz
¢ @z 33 wia | Tafed wi9F IAE
7. 3w fa=re s g fa o #igy
feq a0 greqe &7 737 § 41 (39
ar @ wfme § desr 91 @ g
AT 3‘:‘?""{ @ 7 5%

IETATHE WE G, G F G wIT
o1 T2E SEN AR § OWIT &
INT UF S A awAr & ¥ o Tiwa
1% & wawr A feady & =m0 ogw
% W[ HAT IT UL AT AFT GIAT
T AW W WITED WMISEIgA fEEiET
Tifed & Trom w19 Feew A TIgA
s § AA F5 & e I W
Fr @ far wmIT & 99y G
qiar wEt gt oA ¥0E e
O TG A ZFAT & A AT E)
gafad ag w=d & & g wAv
AL WET EESE ® INT AF STl
it v §

YT wEEw, e fEEaa
§ R WE-TE WA g AT avtg-
T W T AW Tl frwET &1 A
AT G &, HAT G R T Eav |
g1 wT ogEm & & ww swa Aie-
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A T AT ATE E a1 owe T
Fodr wiwfe a0 79 dar &
fagait & oft &fT wid & fargea o
afz TF MEFT TT @ § A7 AT
TH Zid § @W g7 % e § A
T HUT @M E | EW TEA WIFe
Fl W0 SAT AT 7 AW OAr OAT
arg & foad 1% a7 oFwE T &
st 47 W UE A g g
o1 WA &7 war oar favnw g fE
afz #wamT 7 I UE e fzar alz
T A THEE Fifedt A g SEEN
7 WIT AT (e wesr g, gee
Tnd afz 7z Gw fear s A wEw
g fadwi & armT § T I oAEE
" F7 T ww o g & faEm
HAT &0 wH i AEE AT €, FAU
FUE T4 gRIT Ggifaw WT %
@A X @T g wa g, zAfed gw
T T W AR 391 Tifed froalz
BATET GHT QAT &1 T £ a1 3w
w8 § WS 4fF § THAW ¥,
maTE g AifE fads g ewie
a9 # SHIAT W AE | (WAE ®OHE)
qT, ;AT ww A1 ogiw faae &Y Fw
g1
FqErareRa (o AT VNTOT)
9 fewz g1 w1 & .
ot R Wo wa : fael a7 v
F AL W N X OF A AT FEAN
THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Mr. Jain, just a
minute. There was a suggestion from Mr
Sukul that the hon. Parliamentary Affairs
Minister may consider declaration of a
holiday for Holi on Thursday. The
Parliamentary Affair; Minister has stated
that this matter has been considered, but
since Holika is being burnt today and
since there is also pending Business

before the House, it will not be
possible to
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declare a holiday. Hence, the House will
sit on Thursday also. Mr. Jain, you can
continue your speech now.

ot oo &o dw: foel W A ogw
AR Af avAT wiEy, agife ¥
fwd & g% &m 3 Sy qargir sne
& HIv g SwAdT § 1 gH zAs
o ft oemm gar o sifgn

fearar qa: 2 ot foraiori g% 3e-
atvarEt o fdl & @ev s
BAT § w98 w9 A1 § R we
ST & eam fa|Er sgm o fam
LI R I
AT § W e ¥ o 9 s e
BT & A 39 awa g% 8§ wEw
OF FAOH a9 aawe A 2
T ag fagea & fa 3w wiy dw
3 arg aasm 3% fa 4 4 W@
fosf 86l 98 & mEiw w0
IFE & TR I T A v qAr
g At &1 Gz 5@ #2 v &
I} D W IHF[.TE Awa G4 4%
A fom an arfar 9 famm g e
dar fam ad | FfE nediied
AT gnT § & fow owifew ot
fFarm F1 wim aear §, ssan
Gz W FaT ¥ | TgA H wwg
d1 GarHl AR A Atar d fx Fam-
i A a7 T & 71z wr
T AWA H ag WAL § oawam
3T %1 & 5 S8 dar faw o
dfem 9-9:  AEmwz wEA 5 A
TETI 98 W FgAT AF &I uIAT
¥ | mafAT wEY o wr osree AW
i W9 @ AANM FwAr w i arfE
ferr & o a3t § 78 Z¢ AT )
7 fm wifast w1 & 3707, =5
At amag@m A%, ey a¥ fE
am & fpadi a¥miAr #er ¥ Aw
A 99 Ha § A ferg dw & are
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[fr So ®o H7]
| AAFA FL, FRL [T AT &
arg AmEia A< arfs fast &) Tar
@ ® 3 A7 fuw 9w
fash fo 3 foardT ®) gar ogst
aw |

TNANIEHET K734, Tarfa &Y
F/A &Y WM W AT BF  AET
FlaT 2 | §fa guT% wTad@a TaHof
F %1 ¥@ woe wfar €1 omar g,
TAfFT  wET A7 & A FK AT
ZH OF 1 Sameus §ERa, AT &
gmar g . .. (swEww)  &v
S & AT EW WI AEd 6w
FaaT 1Zf &1 Tw AwE 2, qifE
g o1 fear, & wTeard Iegi
fuar . . .=tad wow fag A oar
ag o% ¥g [@Rar . . . (swagwW) 97
feam =% o agF f5 awra
AP |Al § ¥RY Aaw vET & oAy
7% framdi 3 arq gwedl 4R A
ANA AT FAF! FE TET GEHIT
17t FRwdR ar T @2 4 (wuEa)
faserstgi & fand 378 s faar
f& 5O Zr ¥ AT A OIAT LG
oI Al $ B A fRAEr AT
ar faa faw Ter = fee #ar gar
f& a1 @ a% FHEr avATE ISEAT
4TI, O R AFEm  ISIAT uET,
FLFIE AT FIE | T AT Ay
4, weal g4 9% L . . (seEEE)
A T & & A &
gafar guel Taa%E, waifaa s
Ta ATE § Z1 ATH ASEIE  ISIAT
o¥1 | A 7 % w1 FanT w7
armsa 2ng 5 9 gwrt amfo
7T anAan £, 9 9147 & f5 fam wore
{ A ATA ¥ WIGA WATAT TAT WX
LAY w31 79 & 12 gw 53 feafa
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#ugs 2 f5 M Tgwrer g W
FI 9T B FATIT &% A4 W,
A% fesal ® ¥ Qv @I w7
faar war ¥ @i wiw IAOEr w90
3 =sma % fac a5t ¥ TR
magi & Ag ¥, (sqa4w)

o wrfwa avwrdase (wErer)
WiT St wET A, .

st Fo Ho KA - AKA(ST IAFT, AT
TN ATATAAE L . . (UEA)

IuFEI wgEa - i agfad # 24
Al Bl %1 rsava wvar oWl
ag AareT & f% wfae § gury go
#qar A sEY gwT &,

WA qagwa W ovem wal (
qAOEE N AMKIT ) : TT AR FHIT
fam wifzy

o\ ia!"}n e AT Faet £
fau frmdt & f5v, Farmre gz
& faw, gar garv ¥ FABN AAE
wT arfs qw faqi faa wnfa &%)

THE VICE-CHAIRMAN (SHRI R.

RAMAKRISHNAN): Mr. Narendra
Singh.

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): W, can finish
this on Thursday.

THE VICE-CHAIRMAN- (SHRI R.
RAMAKRISHNAN). No, we 'have got to
finish these Bills today.

W Featag (I wam)

fraar &ma gwit fag g ?

IETAETH () AT TAHPW )
A &1 9 fAaz . . . (swawE)
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oSt Atz fag: § aga wedt @ew
TERT , . . (TmEE)

ol FAET SRE wWE@ (Fav
q29) ¢ HHA, HIT L

IJAARTEAN (#i WITo TTREONT ) :
TAH FR HroTroUHo T2 H WY ., ,
(ewearerir)

S RS RATG HIGT(TT7 437 :
nra wgl #ET wifgy, 9w aw ar
F® & 3w a@A Afer ., |

sTRIeas (Uﬂ HITo tw) :
fafadn weaizssr a4 #1 fadan &
ST | AT AT A X, AT ATAr
that we should sit beyond 6 p.m., if

necessary. You don't want to sit even
upto 5 p.m.

SHRI SADASHIV BAGAITKAR:
That is not applicable today.

sy wa s R (9 e ) T
5fR aW BT w41 wifgo .,
(s2amm)

WY Wadm WA WET AW,
uHiigfA g E E v amaTH L.,

THE VICE-CHAIRMAN (SHRI R,
RAMAKRISHNAN): Honourable
Agriculture Minister, they are drawing
your attention and asking whether the

Government can consider postponing thi
Bill.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI KALP NATH
RAI): No, no, no.

(Interruptions)
s\ At fag 7% o wed Al
Tg foaa far &, 399 W 9wq A
&l 94T FEA I wwA FRA
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ITLATERA ), %7 gL G449 77,
1982 o7 YA IFATHE w2 7,
1982 gAY sfa wd wa 1% faz
A T O9EH W oaW fwarg o =@
Zrt fadt w1 & qada s g i
& fasil ¥ 909 ot 5 B, wgaga womr
% uF ACE A9 F) OAT g9G § W
swai ¢ fe %3 Wma-mfast o waz
F foq & wcadar w81 8 ghiEA
g ¢ 5 5z B= fraet § oaie
wagdl ¥ fga & foiw § oadifs o
e & T faswi ®r, zam fas
ware faesr 7 wag waan, FiF gzt
T WIT FAI, TaGIHz AIE AqT
F 0T ®T i 9T WE A |

7@ AAl wIEi F fAq H dar
wQT, IHI AT A OSAW @« wwAr
% Aga wew IEvi & WWiF BAT
¥ § 325 ® ava fed § gl IaF
& 42 fed & 9EIF qaET w £
158 Fqifea faze q A7 125
@i 127 MEAZ qaTT R E WrIAq q,
mmaT, #4F 120 fagw a4 #
& BT |Ha § TR AA F0 IE0ET
FT 8§ | g wry zz & feoae
foewr fas § 1 4 91 9 faes #73-
¥ o & o U Adar & ENET
Agi weA §, Afwd 120 s adi
¥ fAwa FeqTRA AT AgA FH 2 )
T TAT) TEIEA @RAT A Ad
A1, AT IO HT FEANGA T/ W7 wiT
9% drqeqa faaat 50 oq faed
T 1 A ZAE) |AST FFEi AT
aiz sawr fasfaa  fear soer agd
AEN & |

ql ¥4 3E9d u ug f@a arar
Wl & WT TIR UL AGS WSl T
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[+ atez faz)
areET, gmE 3w & fres @im 52
A 2 A FTOFAET G 1 TT
qrEOaT wAwe & fF 7oA 72
AW T A R OFEIA F )
Afws e &, wreasr, K oAwE
Fa g fa5 ave & ofq = W
2R RIFTA FIAT ATEATE, #E HE
2 % 35 gfama swear siar st w0
ATAT 2 WiT g 65 WEHAG WA F
ot & Mz adrar o 3 a7
07 FArg 7, T feargt wr A
A AE Zewm oW TE oaqnd H
T W & B & 1 Al
65 wfmm wd T 95 T
FTA AT qAH E

F oyl g 0 7 faFgq wEwr
% 7g UF wE AT FT FAT F
3T FE | ww agr faw @y faag i
T3 s aiE a7 wiv 39T 7 A
A § WA F g TF W 34T
® W TERATR foq T 4%, TX A0%
AT AT GF w0 A fea
ST
3 P.M. dr .

7T F UIqE & T F
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SHRI SANTOSH  MITRA  (West
Bengal): Mr Vice-Chairman, Sir,
there cannot be any dispute regard
ing the purpose of the Bill which has
been stated in the Bill itself. 1 con
sider the Bill a sugar-coated Bill, but
the contents are not so sweet. Also

I find no reason why two
Bills have been brought
which are inter-related—one

Bill on how to earn and another Bill o, how to
spend. In one Bill both these could have been
covered. The purpose is to modernise the
mills— there is no objection to that—and to
render financial assistance for rehabilitation of
the sick units. How have they become sick?
They are sick because of mismanagement,
malpractices and also siphoning off of the
capital to some other lucrative enterprises. If
that is not stopped, only by rendering
assistance to these mills, the sickness will not
be cured. Rather greater advantage will be
offered to such persons who are taking
recourse to corrupt practices. It is in
everybody's knowledge that these sugar mill
owners are one of the sources of creation of
black money. And how this black money is
corrupting the society need not be explained.
So, the Government is> inclined to help these
persons who are creating this black money and
causing harm to the society. And at what cost?
At the cost of the consumer.

It has been proposed that up to a maximum
of Rs. 10 as cess will he imposed per quintal.
But I ask the hon. Agriculture Minister-. Why
not this money be raised by imposing a gess
upon the molasses user, who manufacture
alcohol and sell the same at a fancy price?
And they are affluent in the society. So it i
consistent with the class nature or the present
Government that they will not touch these
people who are making big profits and who
are indulging in creation of black money. They
want to nourish these people at the cost of the
common people, at the cost of the poor people.
This could have been done by imposing a tax
on the molasses users. Thus this money
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[Shri Santosh Mitra] could have been
raised. But the Government will not touch
them. Alid the Government is comfcig
forward to subsidise these mill owners. The
mill owners are not sick. They are affluent.
But the mill; are sick. And the Government
want, to help these mill owners Why?
Because they contribute a fabulous sum to the
election fund of the ruling party. This is the
reason.

AN HON. MEMBER: They contribute to
all parties.

SHRI SANTOSH MITRA:  Not  to all
parties ~ We are not accustomed to it. ~ We
depend upon the people. It is the monopoly of
the ruling party. For that reason, the tax burden
has been imposed upon the people. In
connection with the committee suggested in
Clause 6 of the Development Fund Bill, it i
peculiar that a committee of officer, would be
constituted First of all, the officers are subject
to transfer. Our sugar factories and sugar
producing area, are scattered all over the
country. 'Officers'’ means [IAS and other
officers sitting at Delhi. How can such a
committee sitting at Delhi improve the
conditions of the sugar industry?  The
committee should be constituted with people's
representatives. First of all, it should be de-
centralised; it should b, constituted with
representatives of the people of the area, of
cane-growers” representatives of the workers,
of the millowners and representatives  of
persons  who possess the expertise, that is,
research workers. Only then would it be help-
ful. They have said that the committee is
meant for  improving  the sugar industry;
apparently it may be so, but the underlying fact
is that it is only with the intention of improving
the lot of the corrupt sugar mill-owners.
That seems to the underlying object. If the
Government is seriously interested in
improving the condition of the sugar industry,
that it should be done in national interests, then,
I would suggest first of all that there must be
certain steps to ensure
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Fund Bill, 1982 288

payment of price to the canegrower, not to
speak of the remunerative price. One friend
from that side that Ry & crores of arrear, are
due to the cane-growers .

SHRI NARSINGH NARAIN
PANDEY: The ISMA President said this year
Rs. 200 crores would be in arrears to the
canegrowers...

SHRI SANTOSH MITRA; So that is the
outstanding. Until and unless proper measures
are taken for payment of price to the
canegrowers, how can you encourage
canegrowers to produce sugarcane? Until and
unless sugarcane is produced® how can
modernisation be brought about? How can
sugarcane growers' interests be protected? So,
that is the first thing to be done.

Secondly, introduction of high-yielding
varieties of sugarcane. Just now my friend
referred to supply of i'nputs to the
canegrowers at reasonable prices and also
irrigation facilities to be extended to the
canegrowers. The irrigation facilities at
present are enjoyed only by the rich peasants,
those Who are lucky enough to enjoy the
irrigation facilities. Irrigation facilities should
be extended to other sections also. I would
suggest that bagasse should be used and
efforts must be made to use bagasse for pro-
duction of good quality. Only in that case can
the income from the sugar industry be
augmented.

Lastly I suggest, that in orde, to fulfil the
purpose, the entire sugar industry should be
nationalised. Until and unless that is done,
improvement is not possible. By this Bill,
otherwise, only the lot of the sugar-
millowners will be possible. Thank you.

SHRT SANTOSH KUMAR SAHU
(Orissa): Mr. Vice-Chairman, [ stand to
support the two Bills. Though many hon.
Members who have preceded me have covered
many points, I would like to mention some
very-
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important points which come to my mind.

The problems that were mentioned by the
previous speakers are not peculiar to sugar
industry which is an agro-based industry. If
we see the history of India, what is happening
to jute industry or cotton industry?
Everywhere we find the same vicious process.
It is an established fact in the world that when
science and technology have developed so
much, for any industry to survive in competi-
tion of the present-day world it must have an
inbuilt  system based on developed
technology to modernise itself.

In India, the first modern era was ushered in
the 18th century when agro-based industries
in jute, sugar and cotton were started. In the
course of time we found that these were the
main commercial crops with which Indian
agriculturists are vitally concerned. Jute, tea,
cotton and sugar belonged to this category.
They cannot live without these commodities.
They are interested in these as consumers
also. When prices of these commodities soar
high, all the consumers will be affected. This
Bill is, therefore, very timely. The laudable
objectives of both of these Bills have been
touched upon by  other  speakers.
Rehabilitation and modernisation are the main
objectives of the Bill. I would only say that it
would have been much more welcome if the
owners of sugar factories themselves would
have thought about modernisation themselves.
They have been in this industry for the last
200 years and still they have not provided
anything for the modernisation of the industry.
In any developing country such industries
keep certain part of their profit for research
and development so that through the results of
research they can modernise the industry. This
is not only with rejgard to sugar industry but
with regard to every other factory or industry.
But in the sugar industry the owners of
factories have miserably failed in this. Th'e
owners of jute factories and cotton factories
have also failed in this. The previous
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speaker was from Bengal and he knows what
is the position of jute industry. Jute mills
become sick and then we have to resort to
nationalisation. That is not the end of the
problem.

Shri Kulkarni is the President of an
organisation connected with sugar industry.
He comes from Maharashtra. A new saga has
come in the sugar industry. Cooperative sugar
factories have come up and in these factories
the recovery percentage is higher and the
arrears of payment to growers are less. This
cooperative movement in sugar industry is a
healthy sign and it is in the interest of the fac-
tories themselves from the point of view of
their development and modernisation.

When the Government is thinking of
starting a development fund it is imperative
and necessary that for the distribution of the
fund there should be a Committee in which
sugar growers and all other concerned with
this industry should be represented so that
this cess is better utilised for the
modernisation of the entire industry.

Coming to the more important point, in
India we have the problem of sugar
cultivation. We grow, sugar in tropical and
sub-tropical areas. In tropical Maharashtra the
yield is much more than what it is either in
U.P., Bihar or Orissa. So it is necessary to do
research in order to find out better type of
sugarcane. Of course, in India we have done
some research. I understand that in Mauritius
a British firm has developed some kind of
sugarcane which can be reaped in 9 to 10
years whose yield per acre for the cultivator is
higher. Research should also be one of the
laudable objectives and I would say that the
scheme for development of sugarcane should
be given top priority. It is because of the fact
that when you think of modernisation of an
industry, there are other financial institutions.
Suppose a jute factory becomes sick. Then
the IDBI is there
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[SHRI SANTOSH KUMAR SAHU]

and the other financial institutions are
also giving aid. But, for this type of
development of the sugar industry and
research, it is very necessary that this
fund is more utilised and for the
modernisation of the sugar industry, the
loans which are given by the other
financial institutions should also be
utilised.

Now, Sir, imagine the suffering of the
people concerned. If we have to consider
this question now, we have to see what is
necessary in a sugar factory. The only
thing is that sugarcane must be grown
near the factory because, otherwise,
transport will become a problem.
Transport is one of the greatest problems.
And, Sir, once the sugarcane crop is
ready and if it is nol® crushed
immediately, then the sugar recovery will
be much less. Therefore, the
infrastructure of transport is very vital for
the development of the sugar industry.
This must be looked into.

Sir, I welcome the declaration by the
Minister that they are going to create a
buffer stock of ten lakh tonnes of sugar
so that we will not have to face any
scarcity which we experienced two years
ago. If you see the figures for 1979-80,
you will see that it was only 38.5 lakh
tonnes and a year before that it was 51.4
lakh tonnes. Sir, I come from an
underdeveloped area and we have got
two places in our State, Aska and
Bragada, where research centres must be
established. The sugar factories are there
and these research centres should be
established there so that the cane growers
will really be benefited by this. They can
properly be advised on the type of
sugarcane to be grown, on the methods to
increase the recovery and on the methods
to increase productivity, in order that
there is more sugarcane and, therefore,
more sugar. Sir, it is known throughout
the world that today railway transport ie
the main problem. Suppose we
concentrate the sugarcane production in
one area. Then
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transport will become a problem.
Therefore, we must see that sugarcane is
grown in all the places, in every State,
wherever possible, so that transport of
sugarcane to the .factories does not pose
a problem. Where sugarcane grows
naturally, efforts should be made to
increase the sugarcane crop.

Sir, this is a very laudable Bill. I know
that the Government is trying its best to
increase production. I say, Sir, that this is
a step in the modern 'management of flhe
agro-.prodessing industry. We must
adopt new strategies for greater
agricultural growth in modern India that
is coming in 2000 A.D.

With these words, Sir, I congratulate
the Agriculture Minister. This is a very
good step and I hope that in the future
there will be greater expansion of the
sugar industry. Thank you, Sir.

DR. MALCOLM S. ADISESHIAH
(Nominated): Mr. Vice-Chairman, Sir,
may | say, at the outset that I support
both the Bills which are, as has been
pointed out, urgently needed? Sir, I have
only two questions to ask.

The first question is this: What is the
advantage in this fund being
administered by the Central Government
through a committee of officers over its
being administered either by the newly
created National Bank for Agriculture
and Rural Development or by one of the
term-lending institutions? That is one
question that I wanted to put to the
Government. That is why we cannot use
one of the term-lending institutions? If
the purpose is modernisation and
diversification, then, surely, that function
is one which belongs to a term-lending
institution and I am a little scared about
the Government is taking on this
function, this banking function, and is
proposing to function as a bank.
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My other question is also similarly a
technical question. One of the problems
that we are faced with in the sugar
industry in the last few years is the
continually changing production figure,
that is, the amount of sugar, the volume
of sugar, the quintals of sugar, that is
being produced. The Indian Sugar Mills'
Association produces one figure, one
estimate, one month and it changes that
estimate the very next month and so on.
So, my question is whether the excise
that is being levied at the rate of ten
rupees, starting from five rupees a
quintal, will be subject to similar
fluctuations. In other words, will the
Government have to vary this with the
varying estimates that it receives? As far
as I know, Sir, the Government is not
able itself to establish a firm estimate of
what is being produced month by month
really depends on the ISMA's estimates.
And if you keep on varying the previous
estimate for many good commercial
reasons, would the excise duty levied per
quintal of sugar—would that also suffer
from variation? These are my two
questions. Otherwise I fully support the
two Bills.
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SHRI SADASHIV BAGAITKAR: The
other House has adjourned. Why aTe we

being penalised? It is time that this House
should also be adjourned.

SHRI SHRIDHAR WASUDEO DHABE:
There is no quorum also.
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Already Mr. Sukul has
raised this point earlier. If it is the pleasure of
the House, we will adjourn after this Bill is
over.
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ag Taa oz &% faar am 1 fEe
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97 @9 %37 41 Aq1% Aff & 1 WM
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wifas] ®1 ursz # qrae | Aq faadAr
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frar w1 9T adl o 1 gaaan)

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Honourable
Minister please.

st faa sz & AT, q@ A
% . . (owmww) wFAwa ad &,

Iqaaman (W W7o THpoNT):
grq F9ar 3 FA1EF | 3t fgaz
Y aey wfeg
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RAO BIRENDRA SINGH: Sir, the
Government 'has brought forward these two
Bills before Parliament after full thought and
with the best of intentions. I am very happy
that these two Bills have received very wide
support from both sides of the House. Shri
Kulkarni, Shri R. R. Morarka, Dr. Bhai
Mahavir and several other friends from the
Opposition have supported this measure. On
our side, Shri Pande, Shri Jain, Shri Sahu,
Shri Narendra Singh and other friends have
welcomed it. Some hon. Members while
giving very useful suggestions, have* raised
certain doubts and it is my duty to try and
clear these doubts. One objection which has
been raised—in fact, this is not an objection,
it is also a suggestion— is that instead of
bringing these two Bills separately before the
House, there could have been only one Bill to
serve the whole purpose. Sir, under the
direction of the hon. Speaker, in the Lok
Sabha, we had to bring two separate Bills. He
directed that a money Bill for imposition of
cess, like this Bill, should be a separate one
and a Bill for creation of a Fund and
appropriation of money should be brought
forward separately. That is why, we had to
bring forward these two separate Bills. There
is no other hidden intention of Government in
bringing these two Bills separately to achieve
the purpose. While the discussion, to my
mind, should have been confined to the
objectives of the
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Bill, because, sugar policy in the past has been
discussed time and again, lion. Members have
availed themselves of this opportunity also to
discuss the sugar policy. It was their right. The
main theme of the objection, so far as the
sugar policy is toncerned, is the
nationalisation question. The demand is that,
sugar industry should be nationalised. This is
a very big question. But so far as the sugar
industry is concerned, the House knows that it
stands more or less nationalised as compared
to other industries. Majority of the factories is
in the co-operative sector. More than 50 per
cent of our total production of sugar is in the
cooperative mills. Then, we haye also adopted
a policy of preferring cooperative
undertakings for licensing for production of
sugar. Expansion also will be given to private
industries on a very selective basis. But we
have been following a policy of mixed
economy. The Government, even at the level
of the Prime Minister, has clarified its policy
that we do not want to keep out the joint
sector or the private industries in this country.
Co-operatives are playing an increasing role,
particularly, in the field of agro-industries.
Sugar is one of our most important, actually,
the most important agro-based industries.
Welfare of farmers is dependent on sugar
mills to a large extent in areas where mills
have been set up and sugar is cultivated. A
large number of cooperatives are being
formed from day to day and there is a demand
for more licences for sugar mills in the
cooperative sector. The face of countryside
has changed where sugar industry has come
up. Roads have been built, educational
institutions have been opened, hospitals have
been constructed, and generally the standard
of living of the farmers has risen. I would not
like to say more on this subject. All that I
want to emphasise is that the purpose behind
these two Bills, in fact, is not only to help the
industry, but it is to help the industry with a
view to developing sugarcane cultivation.
It is to
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help the consumer as well as the farmer.
Naturally if the consumer is to get cheaper
sugar, if the availability has to increase, if the
farmer has to get a better price, the efficiency
of the mills has also to be increased, and it is
for this that we want to create this Fund. The
amount that we estimate to be collected is not
a very big amount. But we hope that we shall
be able to augment the efforts of financing
sugar industry to some extent with this small
amount of money.

Some Members have raised the question as
to why the Government <wants to take up this
business of financing the sugar industry. The
work should be done by the banks and
financial institutions. This is a very big job.
Lot of finances are required. Modernisation
and expansion cannot be done with this
amount of money. There is the Industrial
Development Bank, there is the Industrial
Finance Corporation, and there is the
Industrial Credit and Investment Corporation.
All these various institutions are helping the
sugar industry as well as other industries. The
purpose behind these two measures is only to
have some money in hand with which to help
sick mills. They may be in the private sector
or in the cooperative sector. There is no bar.
They may be small mills upto 1250-tonne
capacity they may be a little larger mills. We
want to help these mills, as also to try and
develop sugarcane cultivation.

Some hon. Members have talked about
research being taken up. That is being done
separately also. But through this also, we
should be able to supply better varieties of
sugarcane seed. We should also be able to
conduct research on location specific
problems in particular areas around the
factory. The purpose, as every hon. Member
who spoke has admitted, is laudable. The
intention of the Government should not be
questioned. What some Members have
questioned is the method that the
Government
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I wants to adopt for the administration of this

Fund. Now, we , have suggested that there
will be a Committee of Officers. Of course,
officers are responsible to politicians and to
my mind, officers can be made more res-
ponsible to Government than non-officials
and it is safer for Government to put this
responsibility on the shoulders of officers. If
industrialists are associated with it, there will
be a bigger tug-of-war.

(Mr. Deputy Chairman in the Chair)

will come in if other people are associated
with it, even if they are politicians and non-
officials from other States.

6 PIVI.

SHRI SHRIDHAR WASUDEO DHABE:
What about workers' representatives?

RAO BIRENDRA SINGH: Workers do not
come in here. You may talk about association
of workers at the factory level but when it is a
question of diverting some monies for
research or development or for modernisation
of a factory or for conducting various other
activities in the area for sugarcane
development, then the workers of a particular
mill to which some finances are made
available as loan or grant—it can be both—
will not be able to sit on this Committee here
at the Centre. How many workers from 323
mills would you like to associate here? How.
many industrialists would you like to
associate here?

SHRI SHRIDHAR WASUDEO DHABE:
The National Trade Union Centres are there.
Not only that. Government has accepted it ...

(Interruptions)

RAO BIRENDRA SINGH: I do not know.
But I know the dangers involved in this very
well. Any  association  can send
representatives, but won't the representatives,
then also,
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possibly be partial to the areas or the factories
to which they bejong? How can you
safeguard that?

DR. BHAI MAHAVIR: As if bureaucracy
is free from it.

SHRI SADASHIV BAGAITKAR: Is the
bureaucracy free from this? Is the
bureaucracy immune to all these influences?

RAO BIRENDRA SINGH: No.
Bureaucracy may not be immune to, all these
influences, but if Government is responsible to
the people through Parliament, then you have
to leave it to the Government as to where the
Government should put responsibility. You
cannot say that the Government should put
responsibility on people who are not subject to
Government discipline and Government rules
and then make the Government responsible to
Parliament. Therefore, if Government has to
fulfill its responsibility, then Government has
to decide as to how to take that responsibility
and how to fulfill it. And that is why a
Committee of Officers has been suggested.
Because, we shall be answerable to you. Rules
will be framed under this Act. The rules will
be put before Parliament and you will be able
to look into those rules and you will be able to
amend the rules, if you like. Therefore,
everything will come to Parliament. You shall
have every right. Mr. Jha, you please wait till
the rules come before you: then you can
suggest amendments. For the time being, you
don't...

SHRI SHRIDHAR WASUDEO DHABE:
You have said about farmers' interest,
consumers, interest but what about the farm
workers? You have not said anything.

RAO BIRENDRA SINGH: I have said, as
I said many times before, that the farmers'
interests lie in the efficient crushing of
sugarcane, in better recovery, so that the
mills can
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pay higher prices. If the mills cannot find it
profitable to crush a lot of sugarcane, why should
they accept all! the sugarcane from farmers, if
their capacity is not increased and if ' their
efficiency is not increased? That is how we have
been following this policy...

DR. BHAI MAHAVIR: If Boards of
Directors of banks can be of public men, I
don't see any danger in your having public
men. After all, there are very good public
men who can do things.

RAO BIRENDRA SINGH: I am a public
man. Don't you agree?

DR. BHAI MAHAVIR: You are.

RAO BIRENDRA SINGH: I am a
Minister. -As a Minister I am responsible to
people, I am responsible to you. If I am
responsible for the running of my Ministry,
what is wrong about my officers being res-
ponsible to me and in turn I being responsible
to Parliament? What is wrong about it? ...
(Interruptions) . . . Why must you try and
dilute responsibility and authority?

SHRIMATI USHA MALHOTRA. You
cannot bypass... (Interruption)...

RAO BIRENDRA SINGH: The I more you
dilute authority, the more you dilute
responsibility in the name of association of more
people—non-officials and others—then a
Minister becomes less responsible. It is a matter
of opinion. You might think it that way, but this
Government thinks it the way I am thinking.

SHRI SANTOSH MITRA: Is it
democratic thinking?

SHRI RAJENDRA SINGH ISHWAR
SINGH (Madhya Pradesh): We agree with
the Minister.

RAO BIRENDRA SINGH: Thank you.
(Interruptions)

AT, TG AWAT K0 Tilwer 71 71
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Sir, not much, i, fact, that the hon.
Members have seen, is wrong with these
measures” Certain suggestions have been
given. The friends have talked about support
for gur, research for the gur industry,
khandsari and other things. These matters are
not connected with this Bill. Gur is not in the
organised sector like the sugar mills.
Something can be done at the State level for
gur and khandsari. For the sugar mills Central
Government can lay down certain measures.
And if we can divert more sugar-cane to the
mills and increase the capacity of the mills
and their efficiency, I am sure it will be for
the benefit of the farmers ultimately and for
the consumers also. You have seen the
success of our policy. If, in two years time,
we have not been able to convince you by
showing what has happened, then, I am afraid
we will not be able to convince you.

SHRI KALP NATH RAI: Right.

RAO BIRENDRA SINGH: From 38 lakh
tonnes of sugar that was produced when the
other Government left the administration of
this country, within two years we have raised
the production to 70 lakh tonnes estimated.
You have been changing the policy again and
again. You decontrolled sugar. Then you
imposed controls again. You tried to find fault
with our policies. Then, having destroyed the
whole economy of the sugar industry,, you
came back to the
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policy that we had been following very
successfully. And we have shown again that
this policy was good, and this policy has
succeeded. The sugar price has come down.
You will get sugar in the free market at Rs. 6
to Rs. 6.50 p.

DR. BHAI MAHAVIR: You call it a
success?

RAO BIRENDRA SINGH: It is a success.
If I want, today the sugar price can be brought
down to Rs. 4 or Rs. 4.50 p. But will it help
the farmer? The sugar mills will not be able to
pay even Rs. 10 a quintal to the sugar-cane
farmers. Would you like that position? Or
would you like that this balance should be
maintained? We are distributing through our
public distribution system 65 per cent of sugar
produced in the country at Rs. 3.60 p. This
cess has made some difference, but it is a
marginal difference, 5 paise per kg. in the
price of the levy sugar that will be distributed,
still at a cheaper price than that of sugar in the
free market. Then we want to export sugar.
We want to build a buffer stock.

SHRI NARASINGHA PRASAD NANDA
(Orissa): How many mills do you think you
would be able to modernise with Rs. 35
crores which you would collect through the
cess? What is your estimate? Kindly tell us
what v,°"" estimate is of the number of mills
that you will be able to modernise with this
amount.

RAO BIRENDRA SINGH: This is not only
for modernisation of the mills, but, as I said, it
is for the research and development also,
development of  sugar-cane, research,
modernisation of the mills. I fail to understand
why the hon. Members cannot see this little
point that this cess, when they know it, comes
from the consumers. Should the consumers
take responsibility of modernising the mills?
It is the other financial institutions. The
industry has to find money from  other
financial institu-
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tions mainly to set up mills and to modernise
mills also. This will only be augmenting our
efforts for helping the really weak and small
units. That is all. Now there has been a
suggestion that we should look after one or
two mill, at a time, that we should give all
this Rs. 35 crores to them. That was also a
suggestion from their side that we should
only take up two mills every year with this
amount of Rs. 35 crores.

SHRI R- R- MORARKA. You are
misinterpreting me.

RAO BIRENDRA SINGH: I fail to see
any wisdom in that suggestion. We have to
try to make use of this money for the benefit
of as many mills as possible, to disburse it in
as many areas in the country as possible and
to be able to look after the weakest of the
mills, the most sick of the mills to begin with.
And then we shall see what can be done in
future years.

SHRI NARENDRA SINGH: Export of
gur?

RAO BIRENDRA SINGH: We have
already said that gur will be exported so that
prices pick up. I do not think there is
anything left.

DR. BHAI MAHAVIR:  Sir,...

MR. DEPUTY CHAIRMAN: No, no, he
has replied to every point. Don't delay it now.
I shall first put the motion regarding
consideration of the Sugar Cess Bill to vote.

The question is:

"That the Bill to provide for the
imposition of a cess on sugar for the
development of sugar industry and for
matters connected therewith, as passed by
the Lok Sabha, be taken into
consideration."

The motion was adopted.
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MR. DEPUTY CHAIRMAN: We shall
now, take up clause-by-clause consideration
of the Bill.

Clauses 2 to 6 wer, added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

RAO, BIRENDRA SINGH: Sir, I beg to
move:

"That the Bill be returned."

The question was put and the motion was
adopted.

MR. DEPUTY CHAIRMAN: I shall now
put the amendment of Shri Shiva Chandra Jha
regarding the second Bill to vote.

The question is:

"That the Bill to provide for the
financing of activities for development of
sugar industry and for matters connected
therewith or incidental thereto, be referred
to a Select Committee of the Rajya Sabha
consisting of the following members,
namely: —

1. Shri R. R. Morarka

2. Shri Shridhar
Dhabe

3. Shri Harekrushna Mallick

Wasudeo

. Shri Biswa Goswami

. Shri Rameshwar Singh

. Shri Hari Shankar Bhabhra
. Shri G. C. Bhattacharya

. Prof. Sourendra Bhattachar-jee

O 0 NN B

. Shri V. Gopaisamy
10. Shri Pattiam Rajan
11. Shri Shiva Chandra Jha

with instructions to report by the first
week of next Session."

The motion was negatived.
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MR. DEPUTY CHAIRMAN: Now 1 shall put the = SHRI R. R. MORARKA; No, I do not
motion regarding consideration of the Sugar Pressit.
Development Fund Bill, 1982, to vote. Amendment No. 1 urns, by leave,

The question is: withdrawn.

' That the Bill to provide for the financing of MR. DEPUTY CHAIRMAN: The question
activities for development of sugar industry and 15—

for matters connected therewith or incidental -

. "That Cl 4 stand part of the Bill."
thereto, as passed by the Lok Sabha, be taken into atllause & stand part of the B
consideration." The motion was adopted.
The motion was adopted. Clause 4 was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take Clause 5 was added to the Bill.

up clause-by-clause consideration of the Bill.
MR. DEPUTY CHAIRMAN: To Clause 6

there is one amendment in the name of Mr.
Morarka. Mr. Morarka, do you want to move
it?

Clauses 2 and 3 were added to the Bill.
Clause 4 (Application of Fund)

SHRI R. R. MORARKA: Sir, I move;

SHRI R. R. MORARKA: In view of the
fact that the Minister's speech was so
convincing, I do not want to move my
amendment.

1. "That at page 2, line 12, for the words 'and
modernisation' the words and figure 'modernisation
and expansion up to 1500 tonnes crushing per day'
be substituted."

MR. DEPUTY CHAIRMAN: Then the

Sir, I want one clarification from the hon. T
question is—

Minister because one of the main purposes of the
Bill is to expand the capacity of t.he factor.ies. 1 "That Clause 6 stand part of the Bill."
would like to know whether that is included in the )

word "rehabilitation”. If it is included, it is all right. ~ Th-e motion was adopted. Clause 6 was

In case it is lot included, then you take the power of ;440 t4 the Bill-Clauses 7 to 9 were added to
giving loans for expansion also. That is my

amendment. the Bill.

motion u>as adopted. Clause 1, the Enacting Formula and the Title

RAO BIRENDRA SINGH: Sir, expansion is Were added to the Bill.
being looked after separately. There are several )
other concessions and incentives available for RAO BIRENDRA SINGH: Sir,
expansion like excise duty rebate and other things, MOVEe—
And then assistance is available from financial "That the Bill be passed." The question was
institutions. Therefore, I do not think this is an pyt and the motion was adopted.
amendment which the Government should accept.

MR. DEPUTY CHAIRMAN: Mr. Morarka, do 0 Ia®wafa : g1a) &7 oo v

you want to press your amendment? & Hiq W d959 Fr F70ars) gEetd
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The House then adjourne' at
seventeen minutes past s’ of the clock
till eleven of th clock on Thursday,
the 11th March, 1982.



